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Ex-mill Prices Stamp on Cotton Cloths

6170. SHRI KANWAR LAL GUPTA: 
Will ttaii Minister of INDUSTRY  be 
pleased to state:

(a) why only ex-mill prices and duty 
are stamped on all cotton cloth with
out any scientific formula for stamp
ing of the ex-mill prices;

(b) whether Government are aware 
of the fact that ex-mill prices are 
stamped arbitrarily by some industri
alists;

(c) why consumers  price  is  not 
stamped on the cotton cloth;

(d) what action has been taken by 
Government over the  representations 
received by Government against  the 
present stamping policy;

(e) is it a fact! that Government 
have been assuring the people to ex
amine this issue after a proper study 
since long; and

(f) if sc,, why no action has been 
taken so far on it?

THE MINISTER OP STATE  IN 
THE  MINISTRY  OF  INDUSTRY 
(SHRI JAGDAMBI PRASAD YADAV):
(a)  to (f). The price stamping scheme 
currently in vogue envisages stamping 
on each metre ol the cloth the ex-mill 
price and excise.  This scheme was 

introduced in the place of the earlier 
scheme for obligatory  stamping  of 
.maximum retail prices on each metre 
of the cloth.  The earlier scheme was 
found to be unsatisfactory, since many 
mills indulged in stamping unduly high 
prices and public had started equating 
maximum retail price with fixed retail 
pirce at any point of sale in the coun
try.  The present scheme enables the 
consumer to exercise his  bargaining 
power on the basia of the knowledge 
of the ex-tnili price and excise inci
dence.  Divergence of ex-mill  price 
and invoice price may not be ruled out 
in view of the fact that all manufac- 
tures need not be based on prior sales

contracts.  Keeping in view all  the 
complexities of the  problem,  the 
scheme currently in vogue ig consi
dered tp afford a larger measure of 
consumer protection than in the alter
natives.
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Constitution of Salt Cess Board

6172.  PROF. P. G. MAVALANKAR: 
Will the Minister of INDUSTRY be 
pleased to state;

<a) whether Government propose to 
constitute a salt cess board;

<b) if so, when and how and with 
what terms of references and opera
tions;

(c) if not, why not; and

(d) whether Gujarat Government 
have sent any proposal in the matter 
to the Central Government,  if so 
broad  details thereof and  Govern
ment’s reaction thereto?




